HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONL
ENROLLMENT

NOTIFICATION

No: ‘)f?‘ﬂ(%,ﬁ 202% |RGILP Dated:_// 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Akhilesh Gupta

S/O Shri Ajay Kumar Gupta

R/O Ward No. 3, Adarsh Colony, Tehsil & District Udhampur.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-840-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. S ~4
o~ 39
~09

\0

s
(Mohammad Yasin Beigh)

Regi(BtLar Administra}';n
No: S0908- 16 /r/LP pated: || 09/2025

-

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Udhampur :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ; : -
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Akhilesh Gupta,Advocate
W
ol S Y
Re@rar Administ a?;n

for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: >7Y 3(‘2} X5 IRGILP Dated:_{] /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Amodhni Gupta
D/O Shri Suraj Parkash Gupta

R/O House No, 114/2 Vijay Nagar, Talab Tillo, Tehsil Jaimmu West &
District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.
JK-841-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \Mg
. — - \O’O
(Mohammad Yasin Beigh)

Registrar Administr?)t;on

No: S091 - 9.5 /RG/LP Dated: !/ /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi :

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ : -
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Amodhni Gupta,Advocate
for information and necessary action.

- 0~
Re@istrar Administrazon
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %%

PROVISIONAL

ENROLLMENT

NOTIFICATION

P PSS
No: S0926- > L[/"f IRGILP Dated: !/ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Anmol Jasrotia
D/O Shri Ranbir Singh Jasrotia

R/O Sec -10A, Extn, Lane No .7,Trikuta Nagar,Greater Jammu, Tehsil
& District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been éntered under serial No.
JK-842-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order M\S
' V \O’OC\

g
(Mohammad Yasin Beigh)
Registrar Administtgfion

No: LO0DE-2Y n6up pated: | /09/2025

Copy forwarded to the: -

e Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4, President, J&K High Court Bar Association, Jammu :
5] CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _ ‘
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
L=
\/ S(EA i

7. Ms. Anmol Jasrotia,Advocate

for information and necessary action.
/) > - - - -
Registrar Admlnlstra%c:n

......
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION.

No: >US (O,f 202£ /RGILP Dated: /] _/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Arpan Jain
S/0O Shri Raj Kumar Jain

R/O H .No 45-C, Gali Hakim Paras Ram,<Jain Bazar, Tehsil & District
Jammu. '

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B :
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.
JK-843-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment _must be

sought before the date of expiry unless the absolutglfinal enrollment as an

Advocate is ordered there before.

27 0S
By Order \/st

R
(Mohammad Yasin Beigh)
Registrar Administrgion

No: 5095~ 42 reiLP Dated: || /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi _

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ; ; :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7.  Mr. Arpan Jain,Advocate

...... for information and necessary action:
A
' \\/ u?

ﬁegistrar Administra\@n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % ¢

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: XU é(@{[ 20X /RG/LP Dated:__ 1/ /0912025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Ashita Bakshi

D/O Shri Ashok Kumar Bakshi

R/O 224-A Gandhi Nagar, Tehsil Bahu District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-844-20235 in the roll of Advocate maintained by this'Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order K/Wr\ﬂ
(Moh

ammad Yasin Beigh)

Regis@ar Administr7;on
No: SO0AYY-52  ;pG/Lp Dated: |] /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

= Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : : _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Ashita Bakshi,Advocate
for information and necessary action.

...... =
WE

r) -] \d

Registrar Administr?n

O



6

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Y Z/@f 20X reiLp Dated: /) 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Atharv Anand
S/O Shri Munish Kumar

R/O H.No. 60, Sector 1-A Extension, Channi Himmat Tehsil Bahu
District Jammu.

has been admitted and enrolled as an Advocate on.the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B -
Degree Certificate from concerned University and verification of his/her character

and antecedents. from CID. His/her name has been entered under serial No.

JK-845-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolﬁute/final enrollment as an

Advocate is ordered there before.

oY)
By Order VWW

(I\/n?)'hammad Yasin Beigh)
Registrar Administra)gfn

No: £0955-6)  ;pG/p Dated: 1] /09/2025 @

Copy forwarded to the: - :

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu -
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _ :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
o
K/M‘LB

7. Mr. Atharv Anand,Advocate
. \6"~

for information and necessary action.
Re@istrar Administrag?n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2948 (Q,L 2025 |IRGILP Dated:_ | /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Awantika Sambyal
D/O Shri Kulbhushan Singh

R/O Ward No .12, Near Jarai Morh Mohalla Parliwand, Tehsil &
District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-846-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

- S
By Order MM
,U
\0

=
(Mohammad Yasin Beigh)
Regist@a/r Administration

No:.50929-97 jRe/LP Dated: 1! /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua. _
5 CPC e-Courts, High Court of J&K and Ladakh; Srinagar for uploading on

the official website. _ ; .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Awantika Sambyal,Advocate
for information and necessary action.

.
0 5

T i \ -
Re%&/strarAdministr ion



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: chlﬁlp%XIRGlLP Dated: !/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Gorav Kotwal

S/O Shri Daya Krishan Kotwal

R/O Channi Chinta, Tehsil Bhaderwah District Doda.

has been admitted and enrolled as an Advocate 6n the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-847-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ww’o\,yy%
o '

) -
(Mohammad Yasin Beigh)

| Registrar Administration
No: So988-96 JRG/LP Dated: || /09/2025 @ L

Copy forwarded to the: -

1 [ Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi '

> Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Doda :
5) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
A >
wh >
V G4

7. Mr. Gorav Kotwal,Advocate

for information and necessary action.
(.)‘ & - - -
Reﬁstrar Admmlstratgn



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 7355(%(/3 22X RraiLp Dated: || /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Imran Nazir

S/O Shri Nazir Hussain

R/O Village Jughal Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-848-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. A

. JL
By Order M\?
: 49
) o
(Mohammad Yasin Beigh)

Registrar Administr7;on

No:Squ;'éODOQ/RG/LP Dated: || /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi : :
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Poonch '
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : - :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7 Mr. Imran Nazir,Advocate

...... for information and necessary action. K/‘ - %): <
\6”

@Qistrar Administratgn/n

©
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* %%

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2908 fgz-%TRG/LP ' Dated: !! /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Kamaksh Sharma
S/O Shri Yash Paul Sharma

R/O House No.216-B, Sector -2,Upper Roopnagar, Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate dn the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character '

and antecedents from CID. His/her name has been entered under serial No.

JK-849-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. : Mg
0,03

By Order = \
(Mohammad Yasin Beigh)
Registrar Administrzt;on

No: go'=S§4-Q’/RG/LP Dated: 1| /09/2025 @/

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi _
S Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu -
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : .
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Kamaksh Sharma,Advocate
for information and necessary action.

o
~ v/a‘%”’/f

~ \ 0

Re@/istrar ministratijn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT
NOTIFICATION

Dated: // 09/2025

No: 23S '(ﬁ’f 208 pGILP

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Marvi Singh
D/O Shri Saroop Singh

R/O Ward No .7,Near Police Station, Lakhanpur Tehsil & District
Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and ver.iﬁcation of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-850-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. ; ijf
By Order \/\0

(Mohammad Yasin Beigh)
Registrar Admlnlstra%;n

No: 000015 RGP pated: || /09/2025

Copy forwarded to the: -

4 Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. ‘

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Marvi Singh,Advocate
...... for information and necessary action.
g@trar Administratjo
u %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: Dgfz%ﬁ 202X IRGILP Dated:_|/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Musavir Aftab
S/0O Shri Noor Mohd
R/O 70, Jathi Assar, Tehsil Assar District Doda.

has been admitted and enrolled as an Advocate oh the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-851-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order W\J
\0"~ ‘

s
(Mohammad Yasin Beigh)

Regist@rAdministrg/tion
No: 6901 U-DD jre/LP Dated: || 1092025 *

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi .

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Doda
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7 Mr. Musavir Aftab,Advocate
...... for information and necessary action. 5
| ~ 04 ~LY
" \C
Reﬁistrar Administraﬁi{cm
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 248 !/7)2&257RG/LP Dated:_/| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Muyeen Javeed
S/O Shri Javeed Igbal ‘
R/O Panla Maligam, Tehsil Pogal Paristan, District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-852-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

] ’ {
\//'Mx
: O

)
(Mohammad Yasin Beigh)
Registrar AdministrXion

Advocate is ordered there before.

By Order

No: 66023 —2,6 /RG/LP Dated: || /09/2025 -

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi

3- Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ramban.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
~J": y B
V M/d = 3 5 y

7. Mr. Muyeen Javeed,Advocate
...... for information and necessary action. -
r’ -. - . -
Registrar Admlnlstratg(n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 <Y sJasgRGILP _ Dated:_7/ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Naser Katoch

S/O Shri Abdul Rehman Katoch

R/O Pogal, Tehsil Pogal Paristan (Ukhral), District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-853-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order ) \Q’Uc\

(Mohammad Yasin Beigh)
Registrar Administrit{ion

No: b&o3(— 3 Q /RG/LP Dated: [/ /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

“h Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. .
4. President, District Court Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Naser Katoch,Advocate
...... for information and necessary action.

K/Mogy)zf
e e
Registrar Admlnlstragl/on

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 24 S Sa)2%isiRGILP Dated: //__ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Neeraj Kundan

S/O Shri Puran Chand Kundan .

R/O House No.78 Trikuta Nagar, Ext. I B, Tehsil Bahu, District Jammu.
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-854-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. S S
\/ oL 0 c\;w
By Order \O

o
(Mohammad Yasin Beigh)

Regis@ir Administrgon
No: éoogq— U4 /RG/LP Dated: U /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

D CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Neeraj Kundan,Advocate :

...... for information and necessary action. '

‘ N

Registrar Administra@ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2956( %LJMS/RG/LP pated:_!!| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Nipun Gandhi

S/0O Shri Joginder Paul Gandhi

R/O House No .45, Housing Colony Roop Nagar, Sector-5 Janipur,
Tehsil Jammu North, District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-855-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

souqght before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. - ,391’3
\/ oc\
. 1 67

By Order

(Mohammad Yasin Beigh)

Reglsga/Admmlstrw)n
No: ool 2% Y rerLp Dated: | [ /09/2025

Copy forwarded to the: -

18 Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Mr. Nipun Gandhi,Advocate
...... for information and necessary action.

N FAS
Reg @Mﬁ
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No:_ 2-Q SJ4zsrene Dated: (| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Peehu Gupta
D/O Shri Gopal Gupta
R/O Ward No.1, Near Police Lines, Tehsil & District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-856-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. o S
\\/M
\O

By Order A
(Mohammad Yasin Beigh)
Registrar Administragm

No: 5‘6051-\&( JRG/LP Dated: !\ /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Ms. Peehu Gupta,Advocate

...... for information and necessary action. .
o~

=T

L UO\-)/>

0’
') ;
Registrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of thé Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 249 § R4 208RraILP " Dated:_!| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Prinka Padwal

D/O Shri Pawan Singh

R/O Satoora, Ward No. 1, Rajput Mohalla, Tehsil Hiranagar District
Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-857-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. | JJ, ‘»’w\’(
LA
By Order \O

Y
(Mohammad Yasin Beigh)
Registrar Administragi/on

No: @06@3 /RG/LP Dated: [\ /09/2025 A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kathua.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
aiso keeping record of the same.

T1- Ms. Prinka Padwal,Advocate
...... for information and necessary action.

T
: \A/‘W\\U/OC‘ )j
Igﬁtrar dministrag/)n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Qﬁl § q’%?'zgl-RGILP Dated:__[ ] /09/2025
It is hereby notified that vide High Court Order Dated 03.09.2025
Ms. Priya Padwal
D/O Shri Pawan Singh

R/O Pranjali, Tehsil Dinga Amb, District Kathua.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-858-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

]
\/’M/\\ﬂ(;o\")},\/g
By Order - 07

(Mohammad Yasin Beigh)

Regi@ﬁr Administraﬁ)i/on
No: 660‘“(’&! /RG/LP Dated: || /09/2025

Copy icrwarded to the: -

1. Principal District and Sessions Judge, Kathua.
2. Secretary, Bar Council of India, New Delhi
3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Kathua.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : .
6. in-charge Library, High Court Wing Jammu/Srinagar for information and

aiso keeping record of the same.

7. Ms. Priya Padwal,Advocate
.....for information and necessary action.

/," K/%/Y

Re@strar Adminis i

~r_~

ragion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: -2 AO%Z’ZKIRGILP - Dated: ! 1092025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Priyanka Katal
D/O Shri Vikram Singh
R/O Regal, Tehsil Rajpura District Samba.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Ceriificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial/No.

JK-859-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
\/ O\’—’)/d\g
By Order ;

(Mohammad Yasin Belgh)

Reglstl@/rAdmlmstraa;m
No: 000D~ 89 /Re/LP Dated: | /09/2025

Copy iocrwarded to the: -

1i Principal District and Sessions Judge, Samba.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Samba.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. in-charge Library, High Court Wing Jammu/Snnagar for information and
also keeping record of the same.
7.  Ms. Priyanka Katal,Advocate
...... for information and necessary action.

R?@i/strar dministragim
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: /. S 615/ 22)5IRGILP . Dated: ![ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Raman Singh

S/O Shri Angraz Singh

R/O Ward No .2, Near Govt High School, Saloon, Tehsil Pouni District
Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-860-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. ) 1S
By Order \ O’

-
(Mohammad Yasin Beigh)
Regi@ar Administration

b

No: é@& QD’" “#/RG/LP Dated: |\ _/09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2 Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4.  President, District Court Bar Association, Reasi.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Raman Singh,Advocate

...... for information and necessary action. =0
- O'C) A5
. \ 0/

'D)
Reﬁtrar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2.4 69~ IRG/LP Dated: (] /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Ridhi Sharma

D/O Shri Ajay Kumar

R/O Latori Road ,Kalika Nagar, Village Kun Daroorian Tehsil Katra
District Reasi.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-861-20235 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

2 NS
507 >

=
(Mohammad Yasin Beigh)
Registrar Administration

By Order

No: 6@098“ (S )RG/LP Dated:| (  /09/2025 -

Copy iorwarded to the: -

1. Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. Prasicient, District Court Bar Association, Reasi.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Ridhi Sharma,Advocate
...... for information and necessary action. 3

Ve

Regi@trar Administration
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* R %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: ,3/9_6}(",@, 225 pGILP Dated: !! 10912025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Rohan Sharma
S/O Shri Ram Parsad
R/O Village Kako,Tehsil Gandoh District Doda.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar. Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional/LL.B
Degree Certificate from concerned University and ver.iﬁcation of his/her character

and antecedents from CID. His/her name has been éntered under serial No.

JK-862-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. > 3f
R
By Order =

s
(Mchammad Yasin Beigh)

Registr Administrat?;n
No: 50168-1S renp patea: |/ parzozs @

Copy icrwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2! Secretary, Bar Council of India, New Delhi

3! Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. Prasicent, District Court Bar Association, Doda

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the ofvicial website.
6. in-charge Library, High Court Wing Jammu/Srinagar for information and
also kzeping record of the same.

7. Mr. Rohan Sharma,Advocate
.. ...1or information and necessary action.

M v
=~ L
Re@nstra dmumstraﬂgr




24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: %6(’(%70767RGILP Dated:_ /| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Rohit Singh
S/O Shri Swaran Singh _
R/O Chack Jaggar, Sangrampur, Nagbani, Tehsil Marh District Jammu.

has been admitted and enrolled as an Advocate on‘the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-863-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

w2 5w

(Mohammad Yasin Belgh)
Registrar Admlnlstrag;:n

By Order

No: 6011298 peip pated: ! /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Jammu

. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7 Mr. Rohit Singh,Advocate

...... for information and necessary action.

w2 =
Reglstrar dmmlstragin




25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 27 65/6{/%>SIRGILP Dated:'_/ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Sanath Sabharwal
S/O Shri Rakesh Kumar
R/O Chainpur, Tehsil Kalakote District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-864-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
,UQ’WW

(Mohammad Yasin Belgh)
Registrar Admlnlstli;lon

No: 60126 - 25 jranp pated: | [ /0912025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2! Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4.  President, District Court Bar Association, Rajouri

5 CPC e-Courts, High Court of J&K and Ladakh, Srlnagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srlnagar for information and
also keeping record of the same.

y (8 Mr. Sanath Sabharwal,Advocate

...... for information and necessary action.

AL

N~ y),y

n A Wr
Regi®t/rarAdm|n|str ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: M“(ﬁ’[ 2025 pGiLp Dated: (! 10972025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sarabjit Kour
D/O Shri Gurdev Singh
R/O Kaku-De Kothey, Pindi Charkan Kalan, Tehsil & District Jammu.

has been admitted and enrolled as an Advocate on.the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.
JK-865-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before. " ,’5
By Order — \ O~

(Mohammad Yasin Beigh)
Registrar Administragc(m

No: 6()’314’ Ul RGP pated: || /0912025

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Jammu :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7.  Ms. Sarabjit Kour,Advocate
...... for information and necessary action.

/-) ' - - -
Registrar Admlnlstraxin




27

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: Dﬁé}[‘%’[%ﬁm/w Dated:ﬂ_ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Sheikh Mozam Ishtiaq

S/0O Shri Sheikh Ishtiaq Masood

R/O House No. 376, Mumtaz Manzil, Dalpation, Tehsil & District
Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-866-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order Mv%/
. G

)
(Mohammad Yasin Beigh)
Registrar Administration

No: 60' L')"S 0 /RG/LP Dated: [ /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Jammu

2 Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, J&K High Court Bar Association, Jammu

9: CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. '

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7.  Mr. Sheikh Mozam Ishtiaq,Advocate

...... for information and necessary action.

\/’NJ; ’)’Y
— Jths

Registrar Administra@?n




28

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:&qég(%[ 2025 |RGILP Dated: __{/_ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Simranjeet Kour

D/O Shri Gurbakhash Singh

R/O Village Kaloen,P.O Faloura, R.S Pura, Tehsil Suchetgarh District
Jammu.

has been admitted and enrolled as an Advocate on'the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B |
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-867-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order W\"‘"‘ 05
= O,O
(Mohammad Yasin Beigh)
Registrar Administrabi;n

No: éo/ €1-C9 /reiLp Dated: || /092025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4 President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Simranjeet Kour,Advocate

...... for information and necessary action. g \46
I

~
Registrar Administratgn ‘

S
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

%k %

PROVISIONAL

ENROLLMENT

NOTIFICATION

M é Q 4/ IRGILP Dated:_J/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Syed Fida Hussain Kazmi
S/0O Shri Khurshid Hussain Kazmi
R/O Ward No.1,Village Pindi Tehsil Mandi District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-868-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W}\P
£ 0"

(Mohammad Yasin Beigh)
Reglstrar Admumstra%/

No: 6@/ 75- DI /RG/ILP Dated: }| /09/2025

Copy forwarded to the: -

1i Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srlnagar for information and
also keeping record of the same. ;

7 Ms. Syed Fada Hussain Kazmi,Advocate

...... for information and necessary action.

e to
Registrar Administra%i;)n

)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _@Q?C%Z%WRG/LP | Dated: _[[ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tarun Kumar

S/0O Shri Jagga Ram
R/O Village Raipur Satwari, Tehsil & District Jammu.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-869-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. : ks e
. \\//c\;’),d\’>
By Order — \o Y

(Mohammad Yasin Beigh)

Registrar AdministrXi/on
No: bo | BR—906/RG/LP Dated: |( /09/2025 @/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Tarun Kumar,Advocate
...... for information and necessary action. J_,'
. e :
Registrar Admwstr%;)n

u
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* R %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 29 FH OKMZSERG/LP Dated:_//_109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Umar Farooq

S/0O Shri Farooq Ahmed

R/O Shalagadi,Chamalwas Tehsil Banihal District Ramban.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-870-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order WMY
: X0 O

-
(Mohammad Yasin Beigh)
Reglstrar Admlnlstr?;/

No: bo |91=80 /RG/LP Dated: /| /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ramban.
9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Snnagar for information and

also keeping record of the same.
Nr’: '.
\ 0=

7. Mr. Umar Farooq,Advocate
...... for information and necessary action.
(7 '- » - -
Registrar Admmlstralg/n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 9/01 7MZ¢YIRG/LP Dated:_[] /0912025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Usman Ul Haq
S/O Shri Mohammad Saleem
R/O Banola, Mohalla Chowkidar, Tehsil Mendhar, District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-871-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

' At A
By Order M

i
(Mohaimimad Yasin Beigh)
Registrar Administragc;n

No: éo/qq~loé /RG/LP Dated:t[ /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi ;

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
W
\g~

7. Mr. Usman Ul Haq,Advocate
...... for information and necessary action.
/7' - - - 3
Registrar Admmlstrat:%r:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2972 >2</RaiLp Dated:_|| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Wahied Ahmed
S/O Shri Azad Hussain ;
R/O Narol, Chhatral, Sullah/Narol, Tehsil Mendhar District Poonch.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial No.

JK-872-20235 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

s
(Mohammad Yasin Beigh)

Regis@'Administr ion
No: 6007~ W JRG/LP Dated: [| /09/2025

Advocate is ordered there before.

By Order

Copy forwarded to the: -

15 Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Poonch

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

i Mr. Wahied Ahmed,Advocate
...... for information and necessary action. ‘

&
W‘O,o"f)’{

@&Mstratizn/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2.017Y qﬂuﬁ IRG/LP  Dated:_Il_/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Zaheer Abass

S/O Shri Mir Hussain

R/O Hanjeli P/O Gakhrote, Tehsil Koteranka District Rajouri.

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial No.

JK-873-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

5
; ~ d}{
By Order \/’ s s

(Mohammad Yasin Beigh)
Registrar Administration

No: b0IS-) 3. /re/LP Dated: I 109/2025 @/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4, President, District Court Bar Association, Rajouri.

9. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Zaheer Abass,Advocate
...... for information and necessary action.

' \m/' >
@?@istra dministration




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

. ENROLLMENT

NOTIFICATION

No: JB 89 of 2025/RGILP Dated: /() _/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Athar Latief
S/O Mohd Latief Haji
R/O Alamdar Colony Phase II, Tehsil Charari - Sharief, District Budgam

has been admitted and enrolled as an Advocate on‘the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this natification, subject to the verification of his/her Provisional /LL.B -
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-874-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. y
2 S
By Order 1%

(Mohammad Yasin Beigh)
Registrar Admlnlstratg/

No: $0318°2\ /RG/LP Dated: [ /09/2025 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2: Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

3 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Athar Latief , Advocate

...... for information and necessary action.

w‘

M %rdq -lg
(', .
Reglstrar Administrati g/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION.

No: )/8 ?@ of 2025/RG/LP Dated: [D 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Aadil Ahmad Ahangar
S/O Abdul Rehman Ahangar
R/O Kremshore, Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate 6n the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character |

and antecedents from CID. His/her name has been entered under - serial

No. JK-875-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ i fo\'—);o')/f
i AT ,

(Mohammad Yasin Beigh)

Reg@r Administrat?;n
No: £029(0~33 /RG/ILP Dated: [ O /09/2025 9

Copy forwarded to the: -

1= Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publlcatlon in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam. _
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

s Mr. Aadil Ahmad Ahangar, Advocate
...... for information and necessary action.

S

ggéi@r Admlnlstratqb/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 28 ()  of2025/RGILP Dated:_| O /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Athar Bashir
S/O Bashir Ahmad
R/O Dabtal Zainakadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuancé of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-876-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order W

(Mohammad Yasin Beigh)
Registrar Admlnlstratlgn/

No: S022 ~Y|/RG/LP Dated: /£ /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : : _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
V a/&'oe{’}g

1: Mr. Athar Bashir, Advocate
e istrar Admlmstral?

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2093 of 2025/RGILP Dated:_[O /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Azra Mehraj Bhat
D/O Mehraj U Din Bhat
R/O Shalla Kadal, Tehsil & District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-877-2025in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order \/%M
0 %’
(Mohammad Yasin Beigh)

Registrar Administratitg\(
No: Sodld- t’!?/RG/LP Dated: /7 _/09/2025 @ / g'/

Copy forwarded to the: -

- Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publicgtion in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar. -
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. _ _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same. -
7.  Ms. Azra Mehraj Bhat, Advocate _
...... for information and necessary action.

. v
A
Registrar AdministratiC}r:Y
oy
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: > & 972 of 2025/RG/LP Dated: /& /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Abdul Basit Shah
S/0O Shabir Ahmad Shah
R/O Waniyar, Safa Kadal, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-878-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

No: <>z ~S7/RGILP Dated: O /09/2025

By Order B :/‘ op{r')ﬂ"g

: g
(ﬁohammad Yasin Beigh)
Registrar Administrat{gil

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Srinagar.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

President, J&K High Court Bar Association, Srinagar.

CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ' :
In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

Mr. Abdul Basit Shah, Advocate
for information and necessary action.

\/%‘Lf
Vo), B
Reg@straré;inmstratlg:
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION.

No: qu of 2025/RG/LP Dated:_[© /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Atif Mushtaq Wani
S/O Mushtaq Ahmad Wani
R/O Wani Mohalla Sultanpora, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of oné year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character |

and antecedents from CID. His/her name has been entered under serial

No. JK-879-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V W

(Iﬁ’hammad Yasin Beigh)
Registrar Administratjon

No: So 288—AS/RG/LP Dated: |0 /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publlcatlon in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Atif Mushtaq Wani, Advocate
...... for information and necessary action.

oL ”g, &S

zfrar Admlnlstratl%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: l@g S of 2025/RGILP Dated: ID 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Azhar Mehmood Malik
S/O Mohd Saleem
R/O Saiklu Tehsil Mandi, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-880-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ /ﬁvﬂf

(Mohammad Yasin Beigh)
Registrar Admlnlstratu}}

No: SG3 bb~73 /RG/LP Dated: |V /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Poonch.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srmagar for information and

also keeping record of the same.
7. Mr. Azhar Mehmood Malik, Advocate
w2 A
- ¢
Re@tra /%c?ilministratig}

...... for information and necessary action.
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 28 G of 2025/RGILP Dated:_{# /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aafia Hassan
D/O Gh Hassan Bhat
R/O Krangsoo Tehsil Mattan, Distrcit Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character -

and antecedents from CID. His/her name has been entered under serial

No. JK-881-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/ w

(Mohammad Yasin Beigh)
Registrar Admmlstratlg/

No: £©374-B|/RG/LP Dated: [0 /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag.

2.  Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Aafia Hassan, Advocate
...... for information and necessary action.

\ g
E?; istrar AdministratiZn/
L e
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 209 7 of 2025/RGILP Dated: |0 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aksa Jabeen
D/O Syed Arshad Ahmad
R/O Pahoo Tehsil Kakapora, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-882-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

souqht before the date of expiry unless the absolute/final enrolilment as an |

Advocate is ordered there before. =3,
By Order Wﬁ
0

,-', .
(Mohammad Yasin Beigh)
Registrar Administral{Z/n

No: SO 3@2~Q2/RG/LP Dated: | /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2! Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
' Government Gazette.

4. President, District Court Bar Association, Pulwama.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. :

7 Ms. Aksa Jabeen, Advocate .
...... for information and necessary action.

el

Registrar Administration

€
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2898 of 2025/RGILP " Dated: /O _/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Abid Nazir Tarry
S/O Nazir Ahmad Tarry
R/O Herpora Katoo, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-883-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.
ANS
By Order V/K
a

(Moham sin Beigh)
Regls(x/a\r Admlnlstratlgy ,
No: $>390 —~ l/RG/LP Dated: | U /09/2025
Copy forwarded to the: -
i Principal District and Sessions Judge, Anantnag.
Z: Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publlcat|on in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website. :

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Abid Nazir Tarry, Advocate

...... for information and necessary action.

Registrar Admlnlstratltg/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2-&%? of 2025/RG/LP Dated:_(©® /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aaneisa Akhter
D/O Gh Mohd Wani
R/O Youngoora Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
~ issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-884-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before. B i
W
By Order T

(mﬁammad Yasin Beigh)
Registrar Administratigrl

No: PSR ~OS /RG/LP Dated: |® /09/2025

Copy forwarded to the: -

s Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi. _
3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Ganderbal.

9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Aaneisa Akhter, Advocate
...... for information and necessary action. - .

O i
5.

Registrar Administratig:

0 A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2400 of 2025/RGILP  Dated:_0_/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Afreen Rasheed
D/O Mir Abdul Rasheed
R/O Ganderpora, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and veriﬁéation of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-885-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order | | \/, % el
' 0

o
(Mohammad Yasin Beigh)
Registrar Administrat'g;l .

No: SU3F =88 /RG/LP Dated: |O /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Afreen Rasheed, Advocate

...... for information and necessary action.

N r
T 1S
\/ Kra'ﬁ
P [
Re@trar dministratig/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2496 / of 2025/RG/LP Dated: |0 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Aaseya Rashid
D/O Abdul Rashid Malik

R/O Shah Mohalla Kullan Sonamarg, Tehsil Gund, Distrct Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-886-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

D

(Mohammad Yasin Beigh)
Registrar Admlmstra'g

No: SBZR,? ,% /RG/LP Dated: |0 /09/2025

Advocate is ordered there before.

By Order

Copy icrwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2! Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. '

4. President, District Court Bar Association, Ganderbal.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
. Ms. Aaseya Rashid, Advocate
...... for information and necessary action.

A

Reglstrar Admmlstratlg/

g
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2902~ of 2025/RGILP " Dated:_[& 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Athar Nisar
D/O Nisar Ahmad Lone
R/O Shah- Pora Payeen (Achoora) Tehsil Gurez, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-887-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. >
N
AN

e
(Mohammad Yasin Beigh)
Registrar Administration

s

By Order

No: S04 7-Jol /RG/LP Dated: | b /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4.  President, District Court Bar Association, Bandipora.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Snnagar for information and

also keeping record of the same.
7. Ms. Athar Nisar, Advocate
...... for information and necessary action.

NS
Igz@i/strar Administrati@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2962  of 2025/RG/LP Dated:_[&6 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Darakshan Nisar
D/O Nisar Ahmad Khan
R/O Sarai Payeen, Amira Kadal, Tehsil Srinagar (South), District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-888-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolutélfinal enrollment as an

Advocate is ordered there before.

(ﬁ'w
By Order UZ”
| (Moham ad Yasin Beigh)

Registrar Admmlstrag;
No: Sl 19 /RG/LP Dated: [© /09/2025 @ /@ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. .

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
¢;

7. Ms. Darakshan Nisar, Advocate
Reglstrar Admmlstrat g/

...... for information and necessary action:



16

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of th¢ Advocates Act, 1961)

* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: th( of 2025/RG/LP ~ Dated: |© /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Iqra Majnoon
D/O Mohd Majnoon Mir
R/O Showkat Mohalla Maidan Pora Lolab, Tehsil Lalpora, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-889-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

—')«9
,oc\
By Order oz

(Moha ad Yasin Belgh)
Registrar Administrat'g/n

No: SoUIR-Oe /RG/LP Dated: |© /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Snnagar for information and
also keeping record of the same.
7. Ms. Iqra Majnoon, Advocate
...... for information and necessary action.

N
Moa\' v
: ¢ 6
%jtjlr Admmlstratly
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: 24 X of 2025/RG/LP Dated:_/ © /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Insha Yousuf
D/O Mohammad Yousuf Bhat
R/O Budoo Bagh Khanyar, Tehsil Khass, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-890-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. K Y.

o*’“ 1<} 0\
0

(ﬁohammad Yasin Beigh)
Registrar Admmlstratg

No: SoY9Q1-28/RG/LP Dated: |D /09/2025

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2! Secretary, Bar Council of India, New Delhi. ,

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

1. Ms. Insha Yousuf, Advocate

...... for information and necessary action.

\_ ™
Ve
Reg@r Admmstratn?
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 220/ of 2025/RG/LP Dated:_/2& /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Insha
D/O Gh Mohd Shaksaz
R/O Batapora Hazratbal, Tehsil Srinagar North, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-891-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before. »w’
o B
By Order \/%

(Mohammad Yasin Beigh)

Rem@mrwmlstrazgn
No: _S0l 24-2 ( /RG/LP Dated: Jp /09/2025

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar.
21 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Insha, Advocate

...... for information and necessary action.

& el

5
Registrar Administral'g/n

0 fie
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2467 of 2025/RG/LP Dated:_(! /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mohammad Idrees Khan
S/O Mohammad Akbar Khan
R/O Jalalsahib Mohalla Old Town, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on.the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-892-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order VW

(Mohammad Yasin Belgh)

Rems@/r Administr
No: 15K JA~2 2/RG/LP Dated: [/ /09/2025 e

Copy forwarded to the: -

1.”  Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
B. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Mohammad Idrees Khan, Advocate
...... for information and necessary action.

‘ A 5
= L/ Og’oq
Registrar Administratgn .

b o«
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: '2.21}06,? of 2025/RG/LP Dated: I] 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Malik Zainab

D/O Mohd Shafi Malik

R/O Khacharpora Baghat (Jehangir Colony- Ext), Tehsil Chanapora
Natipora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and ver.iﬁcation of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-893-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \/W

(Mohammad Yasin Beigh)

Reggs@r Adm |n|strat|g
No: @SB&*%?/RG/LP Dated: /| /09/2025 ’g/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Malik Zainab, Advocate

...... for information and necessary action.

Reglstrar Admmlstrat%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 259 )0 of 2025/RGILP Dated: _{[ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Mabiya Khurshid
D/O Khurshid Ahmad Badar
R/O Zirpara New Housing Colony, Tehsil Bijbehara, District Anantnag

has been admitted and enrolled as an Advocate on.the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-894-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absol.utelfinal enrollment as an
Advocate is ordered there before. '

M Vs
[y ) »
(Mohammad Yasin Beigh)

Registrar Administration

: 4
No: S6 € Lo~ (#2/RG/LP Dated: // /09/2025 @/ /%

By Order

Copy forwarded to the: -

1L Principal District and Sessions Judge, Anantnag .

2, Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Anantnag.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.

6- In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Mabiya Khurshid, Advocate

et Al for information and necessary action.

n.«' uw%%

REtrar Administraw
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % % i

PROVISIONAL

" ENROLLMENT

NOTIFICATION

No: _29]1 of 2025/RG/LP Dated:_ || /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Maroof Ahmad
S/0O Farooq Ahmad Chachi
R/O Main Town Uri Ward No. 12, Tehsil Uri, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-895-2025 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before. ,
Vs <
o /d'e‘r")/ﬁ')’)
o v
(Mohammad Yasin Beigh)

Regi@r/ar Administrag/)n
No: SoSUR-S{/RG/LP Dated: || /09/2025 . )@3

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y Mr. Maroof Ahmad, Advocate
...... for information and necessary action.

\_ g

Registrar Administratipn
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 20 19 of 2025/RG/LP ' Dated:_// 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Malik Shoaibul Islam
S/O Ghulam Ahmad Malik
R/O Herri Block Qadirabad Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of 6ne year from the date of
issuance of this notification, subject to the verification of his/her Provisional/LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial |

No.JK-896-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

(') .
(Mohammad Yasin Beigh)

Reg@;ar Administra?;n
No: S0S¥%4— (2 /RG/LP Dated: || /09/2025 gﬁ

Advocate is ordered there before.

By Order

Copy forwarded to the: -

1F Principal District and Sessions Judge, Kupwara.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kupwara.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Malik Shoaibul Islam, Advocate
...... for information and necessary action.

PR

Registrar Administra@

s




24

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

NO:Q& BU\ of 2025/RG/LP Dated:_§ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Munaza Mushtaq
D/O Mushtaq Ahmed
R/O Nagam Tehsil Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-897-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order 7
(Mohammad Yasin Beigh)
Reglstrar Admlnlstra%on

No: AN /RG/LP Dated: Q /092025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam

) CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same. :

7. Ms. Munaza Mushtaq, Advocate

...... for information and necessary action.

@lsj'ar Adm|n|str



25

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: Ml 3 of 2025/RG/LP Dated:_1l /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mohammad Azhar
S/O Fayaz Ahamd Gojree
R/O Ganai Hamam Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-898-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order =
(Mohammad Yasin Beigh)
Registrar Administration

No: _SOC /- "7Q/RG/LP Dated: £r}i/09/2025 ®/ A a ﬁ/

Copy forwarded to the: -

11 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4, President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Mohammad Azhar, Advocate

...... for information and necessary action.

&/W u’(a—)(
@jtrar Admlmstratlg(n
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _29 /U of 2025/IRGILP Dated:_//_/09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Muhib Makhdoomi
S/O Dr Altaf Makhdoomi
R/O Bagh- e — Mehtab House No 652, Tehsil Chanapora, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-899-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before

By Order . \/ /ﬁi il

(Mohammad Yasin Beigh)

Regls@jr Admlnlstratlg
No: S0 SOY~ G//RG/LP Dated: // /09/2025 ‘6

Copy forwarded to the: -

iE Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srlnagar for information and
also keeping record of the same.
7. Mr.Muhib Makhdoomi, Advocate
...... for information and necessary action.

\ oS
Reg strar Administratj
A %
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 90(/ $ - of 2025/RG/LP Dated:_// 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Mir Moin Ul Islam
S/0O Iftikhar Ahmed Mir
R/O Mir Pora Chareel Tehsil Banihal, District Ramban

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No.JK-900-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/ le\f
0

(Mohammad Yasin Belgh)
Registrar Administratjon

No: 0K 99~ 9 9/RG/LP Dated: [/ /09/2025 ®/ @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ramban.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Snnagar for information and

also keeping record of the same.
7 Mr. Mir Moin Ul Islam, Advocate
...... for information and necessary action.

@strar Admlmstratl%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: =29 /6 = of 2025/RG/LP Dated: // /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Novreen Mushtaq
D/O Mushtaq Ahmad Khan
R/O Shah Faisal Abad Batamaloo Tehsil Srinagar South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-901-2025in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

)
By Order N;Q,O aru(\,(

(Mohammad Yasin Beigh)

Reglﬁr Admmlstra{g
No: K0 bero—6o7/RG/LP Dated: // /09/2025

Copy forwarded to the: -

T Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3: Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srlnagar for information and

also keeping record of the same.

7 Ms. Novreen Mushtaq, Advocate
for information and necessary action.
Reg@/rar Admmlstratlg

L
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

- ENROLLMENT

NOTIFICATION

No: 29 /7 of 2025/RGILP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Nusrat Farooq
D/O Farooq Ahmad Bhat
R/O Bonmohalla, Mulphaq Tehsil Hazratbal, District -Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-902-2025in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

S
By Order = V /M W

(Mohammad Yasin Beigh)

Regls@ir Admlmstratﬁ
No: $vbof— I CTRG/LP Dated: // /09/2025 . | ‘;%

Copy forwarded to the: -

i Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ; _
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Nusrat Farooq, Advocate
...... for information and necessary action. |

Re &strar AdmmlstratE
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2 A (8  of 2025/RGILP Dated: // 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sajrat Maqbool Mir
D/O Mohd Maqbool Mir
R/O Hamdaniya Colony Bemina Sector 12, Tehsil Budgam, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-903-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Y 2% 1
By Order VW 04
(Mohammad Yasin Belgh)
Registrar Admlmstrat;)/

No: $ob I6—22 /RG/ILP Dated: // /09/2025

Copy forwarded to the: -

1! Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

31 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar. .
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sajrat Maqbool Mir, Advocate
...... for information and necessary action.

w ,dcr')rf

e v
Reg@r Administra?;n
g%
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: &Of [9  of 2025/RGILP Dated: // 10912025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Sheikh Aqib
S/O Ghulam Quadir Sheikh
R/O Sardab Tulail Tehsil Gurez, District Bandipora .

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial
No. JK-904-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order L/' w UC,-—W

(Mohammad Yasin Belgh)
Registrar Admmlstratx/

2,
No: $0b)Y=3) /RG/LP Dated: // /09/2025 '

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2: Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Bandipora. :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Sheikh Aqib, Advocate
for information and necessary action. - %

[N

m - - -
Re@istrar Administratign
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % % :

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 J-& of 2025/RGILP ~ Dated:_// 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sumirah Jan
D/O Abdul Rashid Dar
R/O Panzath Wanpora Tehsil Quazigund, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and ver.iﬁcation of his/her character

and antecedents from CID. His/her name has beén entered under serial

No. JK-905-20235 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as an

\ e

(mhammad Yasin Beigh)

Regis@i' Administral'gn
No: $06 33 =29 /RG/LP Dated: // /09/2025 a W

Advocate is ordered there before.

By Order

Copy forwarded to the: -

2 Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Anantnag.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. : ‘
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Sumirah Jan, Advocate
...... for information and necessary action.

Ah
' W 105
A V M
Registrar Administratign

U AP
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 | of 2025/RG/LP Dated: /! /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Suhaib Samad
S/O Abdul Samad Beigh
R/O Beigh Mohalla Watlar Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on.the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B -
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-906-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

\ w\"; 5§~V

oy
(Mohammad Yasin Beigh)
Registrar Administrat?

No: SObLUYE—S2 /RG/LP Dated: !l /09/2025 @ W

By Order

Copy forwarded to the: -

1 Principal District and Sessions Judge, Ganderbal.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Ganderbal. .
9 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. . :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Mr. Suhaib Samad, Advocate
...... for information and necessary action.

| - ca
o).

Registrar Administratiﬁl
(Vi 7/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2@% ﬁ of 2025/RG/LP Dated:_|l /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saniya Bashir
D/O Bashir Ahmad Ahanger
R/O Brass (Zugu Khyran) Tehsil Khansahib, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-907-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

Ky)Y 1
By Order W/K

(Moham ad Yasin Beigh)
Reglstrar Admmlstratg/

No: $068U—6 | /RG/LP Dated: || /09/2025

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3! Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Snnagar for information and

also keeping record of the same.

7. Ms. Saniya Bashir, Advocate
...... for information and necessary action.

e

eglstrar Administratigi

A
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION.

No: qui?) of 2025/RG/LP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saima Yousuf
D/O Mohammad Yousuf Bhat
R/O Budoo Bagh Khanyar, Tehsil Khass, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-908-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order o
(Mohammad Yasin Beigh)

Registrar Administra?';n
No: _S0bbd=bYRG/LP Dated: // /09/2025 b Zx

Copy forwarded to the: -

1! Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publlcatlon in the next issue of

Government Gazette.
4.  President, J&K High Court Bar Association, Srinagar. _
2 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. - ;
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Saima Yousuf, Advocate
...... for information and necessary action.

«

n

\ w2925

Q

eglstrar Admmlstra

£ s

KB
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _292Y of 2025/RGILP Dated:_/| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Shahid Ahmad Rather
S/O Gh Mohammad Rather

R/O Akhoon Mohalla Gupth Ganga Ishbar Nishat, Tehsil Hazratbal, District
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-909-2025 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

, sT2c
By Order V%

(Mohammad Yasin Belgh)
Registrar Administratj

No: 95707\73 /RG/LP Dated: // /09/2025 @ T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, J&K High Court Court Bar Association, Srinagar.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srmagar for information and

also keeping record of the same.
7. Mr. Shahid Ahmad Rather, Advocate
...... for information and necessary action.

\/'/ﬁ

Re istrar Administra

ﬁa
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %* %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: qu-é of 2025/RG/LP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saira Banoo
D/O Nazir Ahmad Khanday
R/O Masjid Mohalla Tander, Tehsil Dachhan, District Kishtwar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-910-20235 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

AN

=5
(Mohammad Yasin Beigh)
Registrar Administra%:/n

Advocate is ordered there before.

By Order

- L
No: £07L06~S7/RG/LP Dated: // /09/2025

Copy forwarded to the: -

1) Principal District and Sessions Judge, Kishtwar.

2. Secretary, Bar Council of India, New Delhi.

O Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Klshtwar :
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Saira Banoo, Advocate
...... for information and necessary action.

n V o"‘\ AL

Registrar Admmlstrag(on
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: OCLQ rg}“? of 2025/RG/LP Dated:_/ / 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Saira Akhtar
D/O Mohd Ashraf Dar
R/O Wapora Gundjahangir Naidkhai, Tehsil Hajin, District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-911-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order o 272§
7 0
(Mohammad Yasin Beigh)

Registrar Admlnlstrag;n
No: %0 78H—bS/RGILP Dated: // /09/2025 &y/

Copy forwarded to the: -

14 Principal District and Sessions Judge, Bandipora.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Bandipora. .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Ms. Saira Akhtar, Advocate
...... for information and necessary action.

w 5

@stlar Admlnlstr X(
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* * %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 2994 of 2025/RG/LP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Sakeena Bano
D/O Bashir Ahmad Sofi
R/O Khanpeth Singhpora, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character
and antecedents from CID. His/her name has been entered under serial

No. JK-912-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order k/wk =
- 0 /Uq

(Mohammad Yasin Beigh)

Registrar Administration
7
No: &-78F= 94 /RG/LP Dated: /09/2025

Copy forwarded to the: -

1} Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3i Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette. '

4. President, District Court Bar Association, Baramulla.

o CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. ; '
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.

7. Ms. Sakeena Bano, Advocate
...... for information and necessary action.

we A

ot 4

Registr dministra%g\
@ 7/ |
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL
ENROLLMENT

NOTIFICATION

No: 2 7 3| of 2025/RGILP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Seerat Nazir
D/O Nazir Ahmad Hajam
R/O Hyder Mohalla Khawaja Bagh, Tehsil & District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-913-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

\
By Order \/‘W

; ©
(mhammad Yasin Beigh)
Registrar Administrg/on

No: SBSJQ ~ £ /RG/LP Dated: // /09/2025 @/

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Baramulla.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Ms. Seerat Nazir, Advocate

...... for information and necessary action.

L ,oﬁ-lzf

D’ 4
Registrar Administr%/ion
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION:

No: >-G32 of 2025/RG/LP Dated:_{1 /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Tabish Farooz
D/O Farooz Ahmad Haroon
R/O Patli Pora Bala Chattabal, Tehsil South, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-914-20235 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

/Kxa\/(
By Order — -

(Mohammad Yasm Beigh)

Regls&ir %mlmstra%c;n

No: $bBJ7 —3y /RG/LP Dated: || /09/2025

Copy forwarded to the: -

1k Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.
5l CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Tabish Farooz, Advocate
...... for information and necessary action.

O M’")X

dm|n|strat|

eglst
@
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _29 32 of 2025/RGI/LP Dated:__| | /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tawseef Ahmad Bhat
S/O Ghulam Nabi Bhat
R/O Gousiya Colony, B. K. Pora, Tehsil Kani-pora, District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-915-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order —
(Mohammad Yasin Beigh)

Reg@:rar Admlnlstraﬁc/)n
No: SOQ35 -Y8/RG/LP Dated: || /09/2025 @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tawseef Ahmad Bhat, Advocate
...... for information and necessary action.

) 7
Regjstrar Admlnlstrat{;\

T
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

29 2 Y of 2025/RGILP Dated:__/| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Tahir Rasheed Mir
S/O Abdul Rasheed Mir
R/O Hardu Aboora Tehsil Kawarhama, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-916-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an
Advocate is ordered there before. ;

' ol
By Order W

(Mohammad Yasin Beigh)
Registrar Administration

No: $©QYa-< /RG/LP Dated: [l /09/2025

Copy forwarded to the: -

 § Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Baramulla.
o. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Mr. Tahir Rasheed Mir, Advocate
...... for information and necessary action.

w’
= z
Registrar Administra

7
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 2 < of 2025/RG/LP Dated:__ |/ /09/2025

Itis hereby notified that vide High Court Order Dated 03.09.2025

Ms. Tahmeedah Gulshan
D/O Ghulam Rasool Najar
R/O Nadihal Tehsil & District Bandipora

has been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this natification, subject to the verification of his/her Provisional /LL.B

Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-917-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order \/’W
(Mohammad Yasin Belgh)
Registrar Aézmlstr jon

No: SCBS [=CQ /RG/ILP Dated: // /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Bandipora.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of
Government Gazette.

4. President, District Court Bar Association, Bandipora.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srmagar for information and
also keeping record of the same.

7. Ms. Tahmeedah Gulshan, Advocate

...... for information and necessary action.

=
Registrar Administratjon

s
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 2 & of 2025/RG/LP Dated: // 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Umar Fatah
S/O Fatah Mohammad Sheikh
R/O Sheikh Mohalla Kawari, Tehsil Trehgam, District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-918-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \\/ W\f

(Mohammad Yasin Beigh)

Registrar Admwstra?;n
No: S 88944 /RGILP Dated: // /09/2025 @ |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.

2: Secretary, Bar Council of India, New Delhi

3. Manager, Government Press, Srinagar for pubhcatlon in the next issue of
Government Gazette.

4. President, District Court Bar Association, Kupwara.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
y ¢ Mr. Umar Fatah , Advocate
...... for information and necessary action.

Lo\ A

Reéistrar Admmlstratg

K
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: _249 37 of 2025/RGILP Dated:_!/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Uzma Jan
D/O Aashaq Salam Ganie
R/O Mohmmad Pora, Tehsil & District Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-919-20235 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order V /my{

(Kll-)ohammad Yasin Beigh)

Regls@\r %mmlstrat!%/

No: SORhZ ~7y/RG/LP Dated: || /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Kulgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Kulgam.
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Jan, Advocate
...... for information and necessary action.

o
e@nstrar Admlnlstraﬂ%/
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 29 2 f) of 2025/RGILP Dated:_// /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Yasir Qadir
S/O Ghulam Qadir Bhat
R/O Fathipora Bhatpora, Tehsil Charari Sharief, Dlstrlct Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and .
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-921-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as an

Advocate is ordered there before.

By Order
f /GC\ WY

(Mohammad Yasm Beigh)
Registrar Admwstrah%

No: SOOI HYRGILP Dated: || /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.

4. President, District Court Bar Association, Budgam.

5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srlnagar for information and
also keeping record of the same.

7 45 Mr. Yasir Qadir, Advocate :

...... for information and necessary action.

)
W‘,‘:dﬁ')j
~ - /)
Registrar Administration

b
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: 27 29 of 2025/RGILP Dated: !/ /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Ziyad Iqbal Bhat
S/O Mohd Igbal Bhat

R/O L D Colony House No. 30 Rawalpora, Tehsil Chanapora / Natipora,
District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-922-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

or Y- )%
e 3] ’UQ, L

(Mohammad Yasin Beigh)
Registrar Administration

| o

No: SORA2—90/RG/LP Dated: || /09/2025

Copy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette. ; :

4. President, J&K High Court Bar Association, Srinagar.

o CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.

6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.

7. Mr. Ziyad Igbal Bhat, Advocate

...... for information and necessary action.
)

= &/%’u/

Re@strar Administratig‘u/,
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HIGH COURT OF JAMMU & KASHMIR AND LAi)AKH AT SRINAGAR
(Exercising powers of Bar Council under Section S8 of the Advocates Act, 1961)

L

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: D—/q ‘40 of 2025/RG/LP - Dated: /[ 109/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Ms. Uzma Jan
D/O Lt. Ghulam Ahmad Shah
R/O Guchi Mohalla Aishmugam, Tehsil Pahalgham, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No.JK-920-2025 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as an

Advocate is ordered there before.

By Order ,,7 : \\/WM

(Mohammad Yasin Beigh)
Registrar AdministraS:n

No: SQ%l— 9H/RG/LP Dated: || /09/2025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Anantnag.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publlcatlon in the next issue of

Government Gazette.

4. President, District Court Bar Association, Anantnag .
5 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on
the official website.
6. In-charge Library, High Court Wing Jammu/Srinagar for information and
also keeping record of the same.
7. Ms. Uzma Jan, Advocate
...... for information and necessary action.

\//ﬁ/ A

istrar Admmlstrat%;n
w—
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No: )QW of 2025/RG/LP Dated:_{| /09/2025

It is hereby notified that vide High Court Order Dated 03.09.2025

Mr. Zulfqgar Ahmed
S/O Mohd Azam
R/O Malika Saiklu Tehsil Mandi, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional /LL.B
Degree Certificate from concerned University and verification of his/her character

and antecedents from CID. His/her name has been entered under serial

No. JK-923-2025 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as an

Advocate is ordered there before.

By Order \_/’szﬁ d‘)’w
(I\rll?)hammad Yasin Beigh)

Registra@dministralq;);
No:$0899-9°F /jra/LP Dated: ) /09/2025

Copy forwarded to the: -

1: Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

% Manager, Government Press, Srinagar for publication in the next issue of

Government Gazette.
4. President, District Court Bar Association, Poonch.
54 CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on

the official website. :
6. In-charge Library, High Court Wing Jammu/Srinagar for information and

also keeping record of the same.
7. Mr. Zulfgar Ahmed, Advocate :
...... for information and necessary action.

/WM 25
Re%a/trar Admmlsg'atu;;




